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T APplicant (s)

VERSUS
W e, e, ’r‘\ P tj ¥ .\ /;/ -
ST B / )’!/\""’&jj \4’7/_’/,
‘ ) : e LT Respondent (s)°
f Trib ;\ ¢opy of the ORDER da.t ed - ’__,(' Pk é *
unal in the above T iomed o T N
e . oned case is forward ................ passed
T o ed herewith for pec sed by the Hon'bie
e el : Cessiry action,

None for the applicadt. .

shri P, Shankaran foq_ihg respondents.

This contempt petition has ‘beén filea
for alleged'hon-compliance&of thé’oréer”\
and direction dated 29th Sepgember, 2005, !
in OA No. 62/2005, Thé Tribunal has allowsistrar(J)
ed the OA and set aside the termination
order with further diredtion to the
respondéntS:to reinstate the applicant
within a pefiod of one month from thé date

! 1

of receipt of copy Of XMIGXRXHNX the order

P

wi thout backwages. ‘
The respondents has{ filed a Misc.

Application;No. 242/2006 and submits that
the’ réspondents have alfeady cdmplic&‘ggek
order and direction passed in thec aforcsa-
id oa. They;pave issued an order dated - .
© "“3141,2006 cancelling the order of termi-
nation and accordingly the applicant has
been reinstated and joined the duty on '
© 8.2,2006 {Annexure R~2). No répiy has
{ven X -

negg/xxxnnxxuxxxx by the applicant to the
+  avermgnms made by the regpondents in this
.. Ma as XM none is present, for the appli-
cant. Even on 4,4.2006 and 1.5,2006
none appeared on behalf of the applicant.
It -app'ears_; that XM since the order has
‘already béén complied with by the
respondents, the applicant has lost inte-
rest in prosecuting this contempt mxxxxzﬁ
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petition further,
We are satisfled that the respon-

: o,
dents have complied the order and
’ Contd' LI




-

o aaranty g,

direction given by th.xs Trlbunal in the - ,' . *Lx
aforesaid Oa and no case for contempt SurViVeS.g st

Accordingly, the contempt petition is . i‘lﬁ*

dismissed, after going through the reply mm |

submitted by the resPondents .x.n Ma No. 242/050 |

TS [ sd] |
(Mso Sadﬁna—r’Sa‘:.@ tava)\(Dr. "GTT Srlvasta\ra) '
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